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I Fume Collection System with furnace & process area was not finding adequate to handle
fugitive emission as at the time of inspection, fugitive emission was spreading in the entire |
process area. . ‘

II. . Separate Electric Meter & Water Flow Meter for metering of inlet Effluent & treated
effluent reuse was not installed at Treatment Plant of the Unit. ’

. ETP was not found functional. Any records regarding ETP operation was not provided by the
Unit. ‘

V. ETP Sludge Handling & Storage was not found adequate as per the prescribed provisions.
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‘ V\\ Inspection 1@5;

: tl& context of public compliant received in the office , Field Inspection of
. referred unis M/s OMGL Refinery LLP {Formerly Known as ACPL Refinery
LLP), ,Rudrapur & M/s Bright Metal Refiners {Formerly Known as Jbl
Refiners), & concerned area was done.Both Units are located at Khasara
8.7/2,Shyampuria Milling industries Compound ,Kashipur Road,Rudrapur &
behind the referred residential society, Alllance Kingstan Estate.As per

spection following observation were made:

. 7/2,Shyampuria Millin Industries Compound,Rudrapur

._,-.mt Is engaged in- manufacturing & Refining of Gold & Silver Jewellery by
fie process of Melting,Refining & Casting Unit has having CCA up to
81.03.2022.

* Unlit was in operational. Following discrepancy was found at the time of
Inspection:

l. Fume Collection System with furnace & process area was not finding
adequate to handle fugitive emission as at the time of inspection, fugitive
emission was spréading in the entire process area.

ll.Separate Electric Meter & Water Flow Meter for metering of inlet Effluent -

& treated effluent reuse was not installed at Treatment Plant of the Unit. |

III.ETP was not found functional. Any records regarding ETP operation was
not provided by the Unit. |

" IV. ETP Sludge Handling & Storage was not found adequate as per the
prescribed provisions ' '

Recommendation

Unit may be directed to immediately rectification of aforesaid discrepancies

& submit compliance status in time bound manner. )

01 _l\_/!/s OMGL Refinery LLP(Formerly Known as ACPL Ref‘ inery LLP),Khasar |
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't?z M/s Bright Metal Refiners (Formerly Kno as Jbl Refiners),Khasar No.

7/2,Shyampuria Milling Industries Compoun

Unit is engaged in manufacturing & Refining of(i@ld & Silver Jewellery by the
- process of Melting, Refining & Casting. Unit has hlé]ng CCA up to 31.03.2024.

Unit was in operational. Following discrepancy was‘found at the time of inspection:

I. Fume Collection System in process area was notfinding adequate to handle-
fugitive emission as at the time of inspection, fugltive emission was spreading in.
the entire process area.

H.Separéte Electric Meter & Water Flow Meter for metering of inlet Effluent &
treated effluent reuse was notinstalled at Treatment Plant of the Unit. -

I1I.ETP was not found functional. Any records regarding ETP operation was not
provided by the Unit. S

IV. ETP Sludge HandlAing & Storage was not found adequate as per the prescribed

provisions.

Recommendation

Unit may be directed to immediately rectification of aforesaid discrepancies |
& submit compliance status in time bound manner. ‘

Inspection report along with concerned documents is submitted for your
kind perusal please.

Asistt.Env.Engineer

Regi}nm | | Z\\q\ 2 —
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4 M/s Bright Metal Refinors,
/ (formerly JBL Refinors)

Kluno. 722, Vill-Rampura Dehat,
Kashipur Road, Rudrapur,
Distt- Udham Singh Nagar,

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Renewal) wiuder Scction-25 of the “Water
(Preveation & Control of Pollution) Act, 1974 and under Section-21 of the “Air (Prevention
& Control of Pollution) Act, 1981 and Authorization under “Rule-6(2)” of the “Hazardous
and Other Wastes (Management and Transboundary Movenment) Rules, 2016” notified under
“Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as Water Act, Air
Act and HW Rules respectively). '

CAFID -9207 Application no. — 2219764 ]

CCA (Renewal)
Date :- 02,03.2022

CCA is hereby granted to M/s Bright Metal Refiners located at Kh.no. 722, Vill-Rampura Dehat,
Kashipur Road, Rudrapur, Distt- Udham Singh Nagar subject to the provisions of the Water
Act, Air Act and Hazardous and Other Wastes (Management ang Transboundary Movement)
Rules, 2016 and the orders that may be made further and subject to following terms and
~ conditions :-
i, This CCA is granted for the period upto 31.03.2024 and valid for manufacturing of
following products with Capital Investment/Net Assets Valyes Rs. 1008.0 Lakh :-

S.No. | . Last CCA Present CCA (Renewal)
Product - Quantity Product Quantity
v - (Pc.t_'. Mon th) , _(Per Month)
1. Gold Bar, Coinsand | 3.5 Ton Gold Bar, Coins and 3.5 Ton
Meallion Meallion
2. Silver Bar, Coins | 1.5Ton | Siiver Bar, Coins and 1.5 Ton
and Medallion Medallion

2. Specific Conditions under Water Act :-
() The daily quantity of effluent discharge (KLD) :-

Last CCA | Present CCA (Renewsl)
Trade Effluent o 1.0 -
Sewage 1.5 1.5

(i) Trade Efflucnt Treatment and Disposal:- The applicant shall operate Effluent
Treatment Plant consisting of primary/secondary and tertiary treatment as is required
with reference to influent quantity and quality. '
In case of stoppage of Junctioning of ETP, production has to be stopped inunediately and
this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately, ' : '

(i) The treated effluent shall be recycled to the maximum extent. Quality of the treated effluent
shall meet to the following general and specific standards as prescribed under
Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time -

-1-
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A A i ‘ :
1 | pH | %mween 6.5109.0
’ 2 | Suspended solids th to exceed lgOmg/! 1
3_| BOD (3 days 27°C) Not to exceed 3 mg/l
4 {COD Not to exceed 250 mg{
5 ] Oil & Grease ~ Not to exceed 10 mg/

i ; ovide hensive Septic
{v) Sewage Treatment and Disposal :- The applicant shall provide compre
Tank/Soak Pit as is required with reference to Indian Standard: IS: 2470(Part-I) 1985 as

amended from time to time.

3. Conditions under Air Act ;- .
{i) The applicant shall use following fucl and install a comprehensive contro} system consisting
of control equipment as is required with referencs to generation of emissions and operate

and maintain the same continuously so as to achieve the level of pollutants to the following

standacds :-
] S. ] Stackattached | Stack | Type of Fuel Emission Emission
No ] with height { Fuel [ Quantity Control  |standards not
- (Mt) . , Equipment to exceed
1. 1D.G set (625(2 HSD - Acoustic -
KVA) x 1 nos. Enclosure &
' Stack
2. | Melting Furnace | 15 LPG [ 20Kg/hr | Scrubber - 7
(A0Kghr) . :
3. | Induction 2 - - other -
Furnace (Skg/hr)

In case of stoppage of functioning of air pollution control equipment, production has to be
stopped immediately and this Board has 1o be intimated by Jax/phone/email with a report in
this regard ro be dispatched immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic -

enclosure as is required for meeting the ambient noise standards for night and day time as
prescribed for respective areas/zones (Industrial, Commercial, Residential, Silence) which .

are as follows :- :
Stardards | Industrigl Area [Commercial Area Residential Area| Silence Zone
for Neise| Day Night Day Night Day Night Day | Night
level in | time time time time time time time | time
db(A) Leq 75 70 65 55 55 45 50 40

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 pm. to 6.00 a.m.

4, Conditions under Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 :-

- (i) The Factory Manager of M/s Bright Metal Refiners, Vill-Rampura Dehrat,
Kashipur Road, Rudrapur, Distt- Udham Singh Nagar is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes ;-

S.No. Category Quantity of Waste for which | Mode of Disposal
(Schedule-I & authorization is being issued
Schedule-II) _(MTA) ‘
1. Schedule -5.1 0.030 As per rule
2. Schedule 1-35.3 0.50 As perrule
3, Schedule 1-33.1 0.1 As per rule

(iiii) The authorization shall be in force for the period upto 31.03.2024. N
(iv) The authorization is subject to the conditions stated belorv and such conditions as may be
specified in the rules-for the time being in force under Environment (Protection) Act, 1986,

-2-
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‘ ons of the Environment (Protectmn) Act,

Ams and conditions of authorization |
/(1) The authorization shall comply with thé
1986, and the rules made there under,
(ii) The authorization and its renewal shall bo produoed {br inspection at the request of an officer
authorized by the SPCB/PCC.
(iii) The person authorized shail not rent, Iend soll, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SRCBACC.
(iv) Any unauthorized changes in personnel, equipmerit as WOrkmg conditions as mentioned in
. the application by the person authorized stiall constitute a breach of his authorization. ‘
-{v) 1t is the duty of the authorized person 4o take prior permission of the SPCB/PCC to close
down the facility.
{vi) An apphcatlon for the renewal of an authorlzation shall be made as Iaxd down under these
rufes.
{vii) The unit shall comply with any other conditions specified in the guidelines issued by the
MoEF&CC or CPCB/SPCB from time to time.

‘ * 5. This CCA is valid for manufacturing of non-ferrous metal gold, silver only.
6. Compulsory documents to be submitted by the Industry/Unit :-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous
and Other Wastes (Management and Trnnsboundary Movement) Rules, 2016 and
Third Party Audit Report.
(ii) ‘Environment Statement in Form-V of Envlronment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

- Area.
" 9. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to ‘change/modify/add any time any condition of this
ACCA. 4
'9. Unit has to comply with the other general condltlons as annexed herewith. Non compliance of
any provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 will results in legal action

underthe aforesaid Acts and Rules.

nal Officer, Uttarakhand Pollution Control Board, Kaslupur, Dlstt- Udham

Copy to: Regio .
> Singh Nagar for information and compliance of the same. .
: - Ao

Chief Environment Officer

e
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_4pecific Conditions: | ®
*// The applicant shall submit audited balance sheet of the unlt at the end of each financial year so that r
submitted by the applicant could be assessed.,

2. The applicant shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per

the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers
- suchas S-1, S-2 etc. and these shall be painted/ displayed to faollitate identification,
3. The industry shall ensure interlocking of air pollution ontrol deviocs and production processes,

4. Solid wastes generated from the industry have to be disposed In manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.

.5. ‘The industry shall take adequate measures ¢
standards as may be applicable,

6. The applicant shall develop three rows of
Central Pollution Control Board,

0 control of nolse from its own source so as to comply with the

green belt on the premises with plant species as suggested by the

violation of stipulated conditions may aftract legal action under the provisions of Water Act, Air Act and
Environment (Protection) Act and Rules made thereunder.,.

8. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

9. Unit shall ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary M. ovement) Rules, 2016 while disposing hazardous waste, '

10, Hazardous waste should not be stored beyond a period of 90 days.

11. The industry situated nearby the River Ganga and its tributaries shall ensure the treatment facilities and
disposal arrangement in such a way so that no waste water is'discharged in water stream or water bodies.

12. The unit shall strictly comply with the provisions of Water, Air & E (P) Acts and Rules/Notifications made ™
there under. '

General Conditions .
1. The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MOEF&CC and.shall report to the UKPCB. -

2. The applicant shall however, not without the prior consent ¢ the Board bring. into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be (.iis,posed jf)intly at one disposal point. The applicant
shall provide discharge measurement cquipr'nerzt'at final dlfsposal point. . . ‘

4. The applicant shall strictly comply with conditions of this CC.:*. and .subm.xt 'complxance rcpox:t of St;pl:!!ate.d
conditions within 30 days of receipt of this CCA., If,'at. any point of time, it is found that the industry is not
complying with stipulated conditiqns or any further direction/instruction issued by the Board, legal .imion,

initi ainst the applicant. )

) -;;a:lat;: ;if:at:?:ﬁ;lgmaintain gpo‘:)d house keeping. All valveslpip?s/.sewcr/drains etc. rfmst be lcak-pr?of,

6. The industry shall provide uninterrupted entry to the S.TP's/E:I‘P s inlet-and ?utlet points, Air Pollution Control
equipment and stack for smooth sampling/monitoring. of efﬁ.c_xency.of pollunoq con’t(ol measures.

7. The industry shall provide “Inspection Book™ at the time of inspection to tht? B.oard s oﬁ'icxals:. |

8. Whenever due to any accident or other unforeseen act or event, such emission occurs: or Is apprehended to
’ occur in excess of standards lajid down, such information shall'be reported to the l?oard s offices and all othefr
cbncemed offices. In case of failure of poliution control equipment, the production process cqnnected to it
ith immediate effect.

9 ;T;lii;::gp::;‘;ﬁ:pg:?e?n a manner so that all emissions be emitted through designated chimney/stack

. only. . . L ‘ he tion of ind .
damage to the agriculture productivity, human habitation etc. by t A opefa ion o - industry, 1;
t0: i:;l:fs:eoifnzzaﬁve ti stop production in the indystry with immediate e.ffectlanc{ s::ithfonnatlc;n s'hal! be
reported to Board's offices. The industry shall be liable to pay compensation also in cases as decided by

the Competent Authority.




B¢ person ?‘?thOHl?d_Shali not rent, lend, sell, transfer or otherwise transport the hazardous waste without
B prior permission of the Board. : :
‘mhm:lud change in personnel, equipment as working condition as mentioned in the application by the
 suthorized shall constitute a breach of his auhorization. _ '
Jatis the duty of the authorized person to take prior permission of the Board to close down the facility.

.T}\e gUﬁwﬁzaiion is valid for temporary storage of Hazardous Waste within premises only. :
« The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
- being used in the plant as well as air emission and waste generated within premises is displayed on Display
& Board of size 6x4 feet outside the main factory gate within premises. _ -

- 18,1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
' treatment, storage and disposal of hazardous waste,

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30" day of June following to the financial year to which that return relates. .
20.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage

must also be safely collected and stored. ’
21.Before the hazardous waste is stored or dumped in the facility, applicant must conduict a detailed physical and
cheinical analysis of hazardous waste sample and report to the Board. '
22.Dried -hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it. '
23.The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous® shall
be displayed at appropriate position both in Hindi and English.
24.The industry shall store non-ferrous metal waste, used oil/spént oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-i
processors. : _ . -
. 25.In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 shall be submitted to the Board.

Chief Environment QOfficer
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BRIGHT METAL REFINERS

. BRIGHT GOLD Regd. Office : 416, 4th Fioor, World Trade Centre, Babar Road, New Delhi- 110001
AR R Te.: 011-43093345, +91-9717276202, E-mail: brightmetalrefiners@gmail.com

17.05.23
To

The District Magistrate

UDHAM SINGH NAGAR
Dear Sir
This is further reference to the complaint filed against our refinery on account of pollution .

In this regard, we humbly submit that we are taking every care, to run our refinery, that the
minimum permissible noise or otherwise pofiution is there in the area. Also, due to non availability
of our raw material, our working of refinery is minimul,

Sir, we are otherwise also planning to move our refinery from Rudrapur to Haryana. We have
already finalized the factory and hopefully, we shall move out of Rudrapur within 5-6 months.

Thanking you,

For BRIGHT METAL R&igneas

/ - Partner

FACTORY

Uttarakhand - Shyampuria Milling Industries Complex Khasra No. 7/2 Village Rampura Dehat
Kashipur Road, Rudrapur, Distt. U.S. Nagar (Uttarakhand - 263153
. GSTIN : 05AAKFC5104D220)



GSTIN : 0TAAKFC5104D12X

6[‘; BRIGHT METAL REFINERS

" BRIGHT GOLD Regd. Office : 416, 4th Floor, World Trade Centre, Babar Road, New Dethi- 110001
Te.: 011-43693345 +91-9717276202, E-mail. bnghﬁﬂetalreﬁners@gmaﬂ com

17.05.23°
To

Uttarakhand Environmient Protection

& Po!tuﬁon Control Board

KASHIPUR
Dear Sir
against our refinery on account of pollution .

This is further reference to the cor

ate taking every. care to run our refinery, thatthe
therwise pollution is. there inthe area. Alsp, due to'non avaﬁabmty
y of refinery Is minimul, .

In this regard,
minimum perm
of our raw ra !

%

Sir, we are otherwise also ptanhing'tﬂ Y \te’aur:rehnery fmm Rudrapur to Haryana. We' i;ave
already ﬁnahzed the factnry and hopeﬁdty shafl move out of Rudrapur within 5-6: months

Y

Thankmg you, :
For BRIGHT ME!%L REFfNERS

Utfarakhand S ampuria Milling Industries Complax Khasra Nb. 712 Village Rampura Dehat -
Kashipur Road, Rudrapur, Distt. U.S. Nagar (Uttarakhand - 263153
GSTIN ; D5AAKFC5104D220)



GSTIN : 0TAAKFCS104D1ZX.

Regd. Office 418, 4th Floor, World Trade Centre, Babar Road, New Delhi- 110001
Tel. 011-43093345, +81-0717276202. E-mail: brightmetalrefiners @gmail.com

Uttarakhand Environment Protection.
 PBliution ControlBoard ™~




